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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings havlnJ 
been authorised by the Committee to submit the Report on their 
behalf, present this 59th Report on Action Taken by Government on 
the recommendations contained in the 48th Report of the Com-
mittee on. Public Undertakings (Seventh Lok Sabha) on India 
Tourism Development Corporation Ltd. 

2. The 48th Report of the Committee on Public Undertakings wu 
presented to Lok Sabha on 30 April, 1982. Replies of Government 
to all the recommendations contained in the Report were received 
on 30 November, 1982. Further information called for from the 
Ministry in respect of 3 recommendations was received on 10 
January. 1983. The replies of Government were considered by the 
Action Taken S'Ub-Committee of the Committee on Public Under ... 
takings on 17 February, 1983. The Report was finally adopted by 
.the Committee on Public Undertakings on 23 February, 1983. 

3. An analysis of the action taken by Government on the 
recommendations contained in the 48th Report (1981-82) ('It the 
Committee is given in Appendix. 

NEW DELHI; 
Feb'Tuary 26, 1983 
.-. --- ----

Phalguna., 7, 1904. (Saka) 

MADHUSUDAN VAIRALE 
Chairman. 

Committee on Public Undert41df/9I. 

(vii) 



CHAPTER I 

REPORT 
,.. . 

The Report of the Committee deals with the action taken by 
Government on the .recommendations contained in the Forty-eighth 
Report (Seventh !.ok Sabha) of the Committee on Public Under. 
takinp on lDdta Tourism Development Corporation Ltd. which wac; 
presented to Lok Sabha on 30 April, 1982. 

2. Action Taken notes have been received from Government in 
respect of all the 2S recommeDdations contained in the ,Report. 
These have been categorised as fellows:-

(i) Recommendations/observations that have been accepted 
'by Government: 

S. Nos. 1 to 4. 7 to 12, 14, 15, 19, 20 and 23. • 

(Ii) Recommendations/observations wbich the Committee do 
not desire to pursue in view of Government's replies: 

S. No. 13. 
(ill) Recommendations/observatiC)ns in respect of which replies 

of Government have Dot been accepted by the Committee: 

S. N08.-e, 16-18, 21. and 22. 
(iv) RecommendatioDS/observations in respect· of which flnal 

replies of Government are st.ill aw~ited: 
S. No.5. 

The Committee will JlO.W deal with· the action taken by Gove"Tl-
met On some oft)leir. ,ecommenciatiQ.Ds. 

A. LI.Iytng dowtl 0,. pm:iBf Ob;ectiv.",.and ObUgcltiOn. 

RecoIIImenclation Serial No.1 (P .... 1. Put U) 

3. The Committee expressed the view that the ITDC should be 
strengthened as an apex body for the development of tourist in-
frastruct'<1re and promotion of ·tourism.in the country and that the 
Department of Tourism should perform reguiatory functions. They 
~lso 'deSired that the objectives and obligations of the compAny should 
~ clearly spelt out it;) 'the ~ight of this without delay_ ••. 
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4. The Government in their reply have agreed that "ITDC has to. 
operate as a commercial organisation, by and large and should be 
strengthened as an apex body for the development of tourist infra~ 
structure and promotion of tourism in the country and that the 
Department of Tourism should perform regulatory functions". How~ 
ever the 'Ministry have not indicated whether objectives and obliga~ 
tions of the Company have been spelt out as suggested by the 
Committee. 

5. 'Rae Committee are ,lad that the Ministry is in agreement with 
them about the role of ITDC. The Committee expect that the micro 
objectives of the ITDC would be clearly spelt out in the light of 
this agreement in order that the Corporation's performance may be 
appraised from time to time on an informed basis. . The ohjectives 
laid down in lenerat terms in the Memorandum and Articles of 
Association are not enough for this purpose. The Committee, 
therefore, desire thaf the financial and economic objectives Mould 
be clearly spelt out in consultation with the B.P.E. and the Ministry 
of JIIInance early. . 

B. Reliable norms for expenses 

Recommendation Serial No.5 (Para 5, Part II) 

6. The Committee noted that a task fOrce had been constituted 
in June 1981 to go into the matter of over-staffing and on the basis 
of its tentative recommendations it had been decided to have study 
of all units by the Staff Inspection Unit of the Ministry of Finance. 
They also noted that the ITDC was working an evolving norms for 
expenses. The Committee had desired that thelltudies should be 
expedited and effective cost control introduced on the basis of reliable 
norms. 

7. Government have, in their reply, stated that the observations 
of the Committee have been conveyed t6 'iTDC for necessary action. 

S. The Committee hope that the study of the various units of 
I.T.D.C. by the Staff Inspection Unit of the Ministry of Finanre 
would be eomple~ soon and reliable norm. for expenses evolved 
lay I.T.D.C. to have effective cost control. 

C. Relating Tariff to quality of service 

Recommendation Serial No.8 (Para 8, Part D)' 

9. The Committee pointed out that one of the reasons for the 
leases of hotels of I.T.D.C. was stated to be low tariff. The Com-
mittee recommended inter~alia that the tariff of hotels should he 
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related not to cost but to the nature of the facility and the quality of 
service. The low tariff of a hotel would far from attracting foreign 
tourists make them shy away from it as often tariff is regarded as 
an index of qUality. The Committee recommended that in any case 
the tariff of the I.T.D.C. should be bfought on par with the COM-
parable hotels in the private sector. 

" 

10. In their reply the Government have stated that the nature of 
facility and the quality of service provided by hotels was reflected 
in their operational costs, The ,room tariff of both the Public and 
Private Sector Hotels were approved by the Department of Tourism 
on the basis of the revised formula recommended by a Study Group 
appointed in 1978. It was open to all hoteliers including ITDC to 
seek approval for room tariffs of their hotels in accordance with the 
revised formula." In the interest of promotion and development of 
tourism the Department of Tourism welcomes the efforts on the part 
of both private and public sector hoteli~rs to 1'!old the price line in 
hotel industry. 

11. The Committee wish to reiterate that since tarlft is often 
relarded u an index of quality, it should he related to the nature 
of facility. and the quality of service provided and not merely to 
coat. The taril of at le .. t 5-st... hotels of J.T.D.C. should there-
fore, be on par with the eomparable hotels in the private lector. 

D. Merger of H.C.I. 

Reeommendation Serial No.8 (Para 8, Part U) 

12. The Committee suggested that the travel agency of Balmer 
Lawrie and the Hotel Corporation of India (Subsidiary of"Alr India) 
should be merged with the ITDC to avoid unnecessary competition 
within the public sector. 

13. The Government have stated in the:r reply that Mis. Ashok 
Travels & Tours, Tr:wal Agency of India Tourism Development 
Corporation had been in operation for a short period and the project 
~ itill in experimental stages. The question whether the scope 
of the travel agency of ITDC may be expanded would be examined 
after some time and if it was decided to eniarge the scope of the 
Ashok Travels & Tours, the suggestion of the Committee would be 
considered in SO far as the question of merging the travel agency of 
MIa. Balmer Lawrie and Co. was concerned. It has been &dded that 
the travel agency c~ Hotel Corporation of India (~ gubsi~lary of Air 
India) was no l~ in operation. " . 
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14. The Committee would like to' point out that besidet the m~l1tel' 
of travel agency of Balmer Lawrie, they hadsUftfllted the mer,er 
of Hotel Corporation of India WithlTDC (and not its t,ravel aeeney) 
to avoid unnecessary .comp~ition within the public sector.·· Tht 
Seeretary of the MbUstry had'8SSIJ1"ed the Committee that tlie matter 
would be gone into by the Study Group which had been constituted 
for thJ. purpose in pursuance of the recommendation .of the 
EmP9wered Cominittee. Tbe)' hope that an early decision weuld 
be taken in the matter aftt:r t~e .. eipt of the report oi the Study 
Group. 

E, Depiction of working results of pro~,tiOnal activities 

RecommendatiOn Serial No. 11 (Para ll. Part II) 

.15. The Committee obserVed that travellers' lodges and restaurants 
of the ITDC were incurring losses. Although these promotional 
ventures were taken over from the Department of Tourism on the 
tacit understanding that the losses would be subsidised by Govern-
ment the ITDC's claims for Rs. 23.12 lakhs had been turned down. 
The Committee also noted, that some transport services wereoper~ 
on government ~$Surance to Parliament. The Committee felt that 
havin~ regard to the Ministry's view that the I'I'DC was 11 purely 
commercial enterprise any non-commercial activity should ha\l'e been 
assigned to it only on a specific directive and that too on payment 
of suitable subsidy. If, however, it was conceded that it had It 
general promotional role inherent in it, the Committee suggested 
that the w<1l'klng results on promotional activitiee abould be assessed 
,and brought out distinctly taking care to see that overall the ITDC 
maintai~ed its profltabtlity. 

16. In their reply, Government have expressed the \flew that 
"ITDC though a commercial undertaking also has a developmental 
role to play in the creation of necessary tourism infrastructure in 
the country. Thus, it is normal that the construction of Forest 
Lodges, Travellers Lodges or Restaurants by the Ministry of Tourism 
are handed over. to tTDC, the only Government tourisM dfWelopment 
agency to manage these properties. The Ministry is further of the 
view that 1TDC should mannge these pl'operties more efficiently 
without giving the impression that the operational J'("sult.: of thHe 
properlleo:. is not their primary concern" ' 

, 1'1. The Committe .. agree th.tall'ypl'O~t ,un by I.T.D.C. ·sheuW 
'be Jftana,-.r eme1eutly. However, In order to.upiet a true .1*tvre 
abOtrt' the wwkha.of tbe Corporaftoi; the warIliqI'Mults of ka 
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promotion~l aetivities should be ass~ and br.o .... ht out .Ustinctly 
In th~ .lUIuU reports of the Corporation. . 

F. A.ppoi.ntment of Functional DireC!tors 

...... elIdations Serial 'Nos. 16-18 (p.r88 16-18, Part II) 
18. The Committee on Public Undertakings in their 48th Report 

observed as follows:-

;., \. 

"'nle n,ature' of the ITDC is such that at least iu the present 
circumstances it is better to have a urutary structure 
wIth no divided. responsibility. Th~rtt are a large number 
of . public undertakings where there are .no flmctlonal 
directOl'S. The apprehensio~ that 'there is too much of 
con<;entration of decision making at the level of the 
~' in the ITDC is not justified. There is delegat.ion 

'ot powers and if necessary, it could be reviewed.' Tlu.~ 
'Hotels' function accounts for about 80 per cent of the 

, activity of, the.ITDC. The" Committee strongly feel that 
, the 'entrUstment of the function to a director would dilute 
the role of the Chief' Executive and make for blurred 
responsibility. However, a st.itableFinanee Director 
could be inducted, the Committee' expect that adion 

. would be taken, accordingly." 

19. In their reply,Government while accepUrtg the recOmmenda-
tion of the Corrtlnittee not to have a Functional Director for Hotels, 
stated that it was proposed to bave two Functional Dfrec·tors for 
"Engineering and ,Commerclal,IMarket1ng besides one for P'inance. 
Asked to state the reasons for appointment of Functional Directors 
for Engineering and Commereial,fMarketing, Governmen~ have 
stated . i",t~-ali4 . as followR:-

"The need for having three I<'unctj'onal DirectOrs in the ITDl! 
was discussed in great detail with the BPE where the 

, 'Ministry was· represented by the Secretary, DG(T) and 
other ofticials. The matter was considered tn the context 
of the Corporation's current and prospective N,ponSlblU. 
Ues. The activities of the Corporation have expanded 
substantially and are spre-ad all over the country. They 
rover, apart from hotels, motels, tourist lodges, travels 
and tours, transportation, printh'lg" etc. To meet tbe/fe 
diverse responsibilities and challenges, there it; ~ doubt 
tbat there is an urgent need to strengthen the top manage-
Ment structUl'e of the Corporation On a suitable functional 
baSiS. At the Corporate Off\ce. apart from Functional 
Director (Finance), ther~ shoUld" be Il functional Director 
(Engineering) because a slzeable part· or the bud~ of the 
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ITDC is utilised for construction and maintenance of hotels 
of ITDC. Besides this, there was also a need for the crea-
tion of the post of Functional Director (Commercial/ 
Marketing) to look after the promotion of the Corporate 
services and marketing on a commercial basis in the highly 
competitive hoteliering market."· 

ZOo The Committee note tbat tbeir recommendation that thefe 
need be no FUnctional Director for Hotels haa beeo accepted but it 
is proposed to have two other Directors for EDJineering and Com-
merc:ial/Marketlill fuodions. While the Committee agree tbat tbe 
activities and responsibilities of the Corporation have expanded 
substant'ially and are spread all over the country, they feel that 
to meet the situation there is need to strengthen the Management at 
appropriate levels and not necessarily at the Board level. Many 
fuoctionaries at Board level will not ooly weaken 6e desirable uni· 
ta'ry structure of the Corporation but would also create account· 
ability problems. The Committee, therefore, reiterate their earUer 
Hcommeodation that induction of additional fondlonal Director 
should be confined to 'Finance' function ooly. ' 
G. Discipbinl1ry jurisdictiOn and Foreign TOUTS by subordinate ofJlc6rB. 

Recommendations Serial Nos. 21 and 22 (Paras 21.22, Part II) 
21. While referring to the reinstatement by the Ministry of an 

officer suspended on valid grounds by the CMD, the Committee ex-
pressed the hOPe that the Ministry would refrain from intervening 
in disciplinary matters within the jurisdiction of the undertakings 
under it. The Committee also referred to the needless intervention 
of the Ministry in issuing instructions in February, '1981 making it 
obligatory for undertakings to seek prior approval of the Ministry 
!or foreign tours of officers of even below board level, which was 
not in COll\1onanCe with the policy guidelines issued by the BPE. 

22. In their reply the Ministry have stated that the circumstances 
leading to the reinstatement of an officer of ITDC were explained 
in the Government replies furnished to COPU. 

As regards foreign tours, the Government feel that "fOfE'ign tours 
undertaken by offtctals of the ITDC may be scrutinised by the 
Ministry in view of the need for utmost economy in expenditure 
keeping in view the P.M's directives." 

.At the 'time of factual veriftcnlion, the Ministry !!tated that: "Minll'try of Finance 
(DPE) ba! sanctioned two potIts of Functional DirectOR i.~, one Functional Director 
(Finance) and the other Functional Director (CommerclalI M:arbting) \'id. their 
letter dated '·1·83. The proposal for creation of the pott (If Dlt-ector (En,lDeerln,) 
haa been deferred by the OovernntOl\L" 

[Minletry of Tourism" Civil Aviatioll O.M. No. 1(8)·PSU(T) dal~ 23-2·1913] 



23. The Committee are glad that the Ministry have noted (vide 
reply to recommendation at SI. No. Z3 reproduced in Chap"r II of 
this Report) t~eir general observations that 'the interest of the 
ITDC will undoubtedly suffer if it is treated al yet another depart-
ment of the Ministry and the responsibility for the failure will then 
lFest with the Ministry. 'the accountability of a public undertaking 
warrants a degree of autonomy-financial and administrative. There 
should be no departure from the guidelines issued by the OPE in 
this regard.' In line with these observations, the Committee wish 
to reiterate that the foreign tour proposals in ,regard to officers of 
the ITDC below the Board level ought not to be subject to prior 
approval of the Ministry as a rule unless suc:Jh a practice is prevalent 
in' all the Ministries of the Government and that there should be 
no interference by tbe Ministry in the disciplinary jurisdiction of 
the ITDC in future. 



CHAPTERli 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (SeriaiNe. 1) 
'. . 

TheITDC was set uP.in 1966. Its objectiv:~ and obligatiOflS have 
not as yet been clearly. laid down by the adn:Un1atl'at"i •. ·.Ministry. 
Earlier, according to the Ministry the emphasis· was on catering 
to foreign tourists leaving it to the States to provide facilities for 
domestic tourists. Now the thinking seems to be tOat equal emp-
hasis should be given for the development of domestic tourism. 
The Ministry has infonned the Committee that the ITDC is 
the commercial arm of the Tourism Department for Development 
of ~urist infrastructure and supplementing the efforts of. . the 
Department and that the promotional role of 'the ITDC is confined 
to pubUcityand promotion of its own commercial facilities and 
services. According to the ITDC it has been the understanding 
so far that the developmental role in general and not merely con-
fined to the promotion of its own facilities is inherent in its function. 
The ITDC has, however, been recently told by the Planning Com-
mission in discussion that it has' to operate as a commercial 
organisation but no epnfirma1:il.onhas belen receiVed by it from 
the administrative Ministry so far and the position remains a8 
confused as ever. The Committee are of the view that the ITDC 
should be strengthened as an apex body for the development of 
tourist infrastructure and promotion of· tourism in the country and 
that the Department of Tourism should perform regulatory func-
tion. They desire that the objectives and obligations sbouldbe 
clearly spelt out in the light of this without delay. 

(Para 1.Part n) 

Repl.v of the Government 

The objectives and obligations have been 8pelt out in the Memo-
randum & Articles o.f Asaociation of ITDC. The role 'of ITDC has 
been defined by the Empowered Committee which wu constituted 
by Government in 1977 to consider the recOmmendations!Observa-
tions of the Committee on Resttucturing of J'I'DC. According to 

8 



the decision of the Empowered Committee, the role of ITDC is 
8S ·toUow:- ~ 

"ITDC represents a major public sector effort in the field of 
tourism; it has, therefore, to combine both commercial 
and developmental roles. However, in' the'case of 
developmental projects undertaken at the instance of 
Govt. of India, the q'Uestion of providing subsidy or other 
form of financial assistance may have to be considered on 
the merits of each case". . 

The Ministry of Tourism agree' that ITDC has to operate as a 
commercial organisation, by and large, and should be strengthened 
as an apex body for the development of tourist infrastructure and 
promotion of tourism in the country and the Department of 
Tourism should perform regulatory functions. 

('Ministry- of Tourism O. M. No. 1(8)/82-PSU(T) 
dt. 21-11-82] 

Comments of the Committee 

(Please see Paragraph 5 'of Chapter I of the Report) 

. Recemmendation(Serial No.2) 

Tourism has a vast potential for earning foreign exchanfe. It 
is a pity that the plan allocatton for the ITDC has ,been meaare 
so far. There has abo been a faih.u'e on the part 01 the ITDC to 
fully utilise the allcx:ation upto 1980. However, the Committee 
notice a new dynamism in the organisation. 

In this context the Committee regret that despite its extra CC'm-
mitment (Rs. 18 crores) in connecijon with the Asian Games (1982) 
the Sixth plan allocation made by the Ministry is only Ra. 42 
crores. It has been clarified b91atedly to ~he ITDC that in addi-
tion to this outlay it could raise term loana and internal resources. 
Though this could help to some extent ~ Committee recommend 
that the plan aUocation should be raiaed from Rs. 42 crorOl to 
Rs. 66 crores at least at the time of rnid·term review ot the Pla~. 
The Committee stress this in view of the lact that a number of 
important schemes to open up tourist infrastructure in the country 
would not .otl]erwise be accoI!1modated d'Uring the plan period. 

(Pata 2-Part U) 

2819 L.S.-2 



Reply of the Government 
Due to constraint on resollrces, it has not so far been possible 

to get the plan allocation raised from Rs. 42 crores to Rs 66 crores 
in respect of ITDC' during the current Five Year Plan. However, 
ITDC has been permitted to raise loans from the following Finan-
cial Institutions: 
-....... _---_._- .. _---....... _._---_._-_._._-""'"'-..... _-.... ----.~~----

In crores --_._ .. __ ._----._- .. _ .... _---- - -----_._ ..... _-_._- _._-
(i) Loan from IFCI 

Oi) Loan from IDBI-
. (iii) Loan from ICICI 

(iv) Loan from IRCI 
(v) Foreign loan from SBI 

Total: 

Rs. 1.50 
Rs.3.00 
Rs. 1.50 
RB. 0.50 
Rs. 3.20 

Rs. 9.70 ---- ------_ .. _---
This raises the availability of funds to Rs42+9.70=Rs. 51.70 

erores and it is hoped that further increases will come about during 
discussions with the Planning Commission as mentioned bt!low:-

As regards the enhancement of Plan allocation, the Planning 
Commission has been approached for enhancement· of the alloca-
Fon from RB. 42 crores to Rs 75.96 crores at the time of mid-term 
appraisal. The Planning Commission/Finance have already been 
approached to release additional funds to the tune' of Rs. 6.28 
croroo i.e. RI. 3.20 crOres for 1982-83 and Rs. 3.08 crores for 1983-84 
fer ~pecial renovations to meet the needs of two international Con-
ferences viz. Non-Aligned Meet and CHOGM being held in ]983. 
They have already agreed to release Rs 3.20 crores during 1982-83. 

The Committee on Public Undertakings would be glad to knClw 
that for the first time, the Planning Commission haVe agreed. 
as a result of two years of pleading and persuation, to allow I1'DC 
to borrow from the lending institutions like lOBI, IFCI etc., and 
treat the loan as out side the plan, as against their earlier conten-
tion that such borrowings, if any, should form part of the Plan. 

[Ministry of Tourism O. M. No. 1 (8) I 82-PSU (1') . 
dt. 25-11-82] 

·At the time of factual veri!catio~. the Ministry alated that: "The amount of 
RI. 3 crorea Uowa .• Iou from IDdastrial DeveiopmoDl Buk of lDdia cmBt) 
lftCludee IlL 0"'0 croreI tabll from UC of IDdla." 
fMlaiatry of Towism A. Civil Avi.tion O.M. No. HS)/82-PSU(T) dVAtt<! 23·2.19&~1 
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ReeolDlDelldatioD (Serial No. S) 

In the past a number of plan projects have not been conceived 
and implemented properly. This has been dealt with in the C&AG's 
Report. This related to expansion of Hotel Ashok, . Bangalorc 
and Aurangabad Hotel and construction of Airport Hotel, Calcutta 
and Kovalam Beach Resort. In regard to the Hotels at Bangalore 
and. Calcutta the Planning Conuni9Sion had to clear the projects 
though the projects were not found feasible as the management 
presented them with the FAit accompli.. According to the present 
CMI> the expansion of the Bangalore botel could have been stag. 
gered and the demand projections in respect of the Calcutta hotel 
could have been checked independently. According to him the ex-
patlsion of the Aurangabad hotel was not justified and the time 
taken in completing the Kovalam Beach Resort was far too long. 
These typify the way the management functioned at that time. 
It is no wonder that all these hotels are losing, The Committee 
trust that learning a lesson from the past, the ITDC would take 
care to assess the demand properly, compute the costs and bene-
fits reliably and avoid cost and'time ovel'l"\.ln in future. 

(Para Wart II) 

Reply of the. Government 

The above observations of COPU have been conveyed to the ITDC 
for their future guidance and necessary action. 

[Ministry of Tourism O. M. No. 1 (6) 182-PSU ('I') 
dt. 25-11· R2] 

~ommendation (Serial No.4) 

The ITDC has 21 hotels of;ts own. Of these non!! . '~xccp·. 
Ashok, Akbar and Janpath hotels of Delhi has shown prollt suc-
cessively during the last 8 years 1973-81. In 1 1t8()..81 , 14 hotels 
incurred losses though there was aggregate profit of Rs 161 lakhs 
for the hotels of the ITOCas a whole. The Committee arc glad that 
promptly after a visit of their Study Group to one of the losing 
hot~ls the CMD had constituted in January 1981 a Study Team to 
go into loss makIng hotels. The measures sugges-ted by the 
Study Team are being impJemented through Cost Reduction Com· 
mttteo..s. The Study Team is expected to cover all the units within 
the next six months. The Committee expect that this eXf'Tcisc 
would result in siP,iftcant improvement in the profitability uf the 
hot'!1s divis'on of the ITDC. 

(P-ara 4-Part It) 
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Bep1y of tile Qover.....u: 
The above observations of COPU have been conveyed to the 

ITDC tor futute guidance and compliance and the Ministry will be 
monitoring the performance of the hotels, whose working has been 
studied by the Study Team. 

[Ministry of Tourism O.M .. NO.1 (8) I 82 .... ffiU (T), dt.25-1V82] 

Recommendation (Serial N'o. 7) 
The occupimcy in a number of hotels is 'either low or is declin-

ing. The share of ITDC in foreign gllest nights is not cOJ;nmeIl$urate 
with the ahare of the ITDC in total hotel accorDmodation in the 
country. To arrest this ,trend the ITDe has set up its own travel 
agency in October 1981 and realising the serious 'missing link in 
its chain it is working out a jOint venture with the IAAI to put up 
a hotel at Sahar terminal Bombay raising institutional finance. The 
Commitee commend these efforts of the ITDC and urge Government 
to see that there is no financial constraiut in this regard and such 
arrangements as are necessary abroad for the ITDC are allowed to 
be made early. 

(Para 7-·Part II) 

aeJ,lly of the Government 
As regards the constraints on resources of ITDC, the Planning 

Commission haa been approached for enhancemen' of the allocation 
from RI. 42 crores to Rs. 75.96 crores at the time of mid-term 
apprat.al. 

In the meantime, ITDC have been permitted to raise loans to 
. the tune of Rs. 9.70 crores during 1982-83 from various financial 
insti tutions. 

Th~ ITDC have also l?een allowed to appoint agents overseas to 
promote the ITDC properties.· 

[Ministry of Touri_~m O. M. No. 1 (8) 182-PSU (T) 
dt. 25-11-'62) 

Recommendation (Serial No~ 8) 

The Committee suggest that the travel agency of Balmer Lawrie 
and the Hotel Corporation (subsidiary of Air India) should be 
merged with the ITDC to avoid unnecessary c9mpetition within 
the public seetor. 

(Para &-Part II) 



Rep.,. of the Go.ernment 
Mis. Ashok Travels & Tours, Travel Agency of India Tourism 

D~velopment Corporation (ITOC) has been in ope-ration for a short 
period and the projeet is still in experimental stages. The question 
whether the scope of the' travel agency of ITDC may be expanded 
will be examined after some time and if it is decided to enlarge the 
SCOpe: of the Ashok Travels &: Tours, the suggestion of COPU will 
be considered in so far as UJe question of merging the travel agency 
of Mis. Balmer Lawrie and Co. is concerned. The tl'avel agency 
of Hot~l Corporation. of India (a subsidiary of Air-India) ill no 
longer in operation. 

[Ministry of Tourism O.M. No. 1 (8) j82.PSU (T) 
dt. 25-11-'82] 

Cemments of the Committee 
(Please see Paragraph ·14 of Chapter r of the Report) 

Recommendation (Serial No.9) 
The Committee further recommend that it should be made obli-

gatory for all the Government, Departments, public undertaldn.p,s 
and other autonomous bodies to avail of the tacillties of the ITDe 
for stay, entertainment etc. to the extent these are available. 

(Para 9-Part II) 

&eply of tlte Go\'el'DDleot 
The Bureau of Publie Enterpri&e9 under the Ministry of Finance 

have issued' instruet10ns to all Govemment Departmenta/Pubijc 
Undertakings and other autonomous bodit!lS' to avail of the facilities 
of the lTDC for stay and entertainment, etc. to the extent these are 
available in ITDC hotels.· 

[Mintstry of Tourlsm O.M. No. 1(8) j82-PSU (T) dt. 2!\-1l.82J 

·~do .. (Serial No. 10) 
The ITDCtook over the men.,ement of two private hotels at 

Agra and Ahmecl8.bad in i9'19. The ownel'i of tbeHotel Karnavati, 
Ahmedabad having nOt cooperated with the ITDC and cleared their 
dues, the contract has been tennlnated recently. The owners of 

-At the time of factual verilicatloft, the MiDlItry alated that: "The IIPB illoed a 
1eder to the A4iIIiIdIIratiw ··M .... trieI ... tile ~ 01 GoWll'Ulellt or Jodia 
~ Cbeni .. at .... PutIIHc: ...... ....,..... nsayaYIdJ 3G ...... dfIoouIIt on 
r'OOIIl ~ ~Iy 1M stay in aert.a(Ia bcMe", .Loqea. m&iQtlliDid by ITDC (lilt 
lIuwHed). I~ M.~h 19i2,.BPEAirdier wn.* to. the.~ Wiaiatrfal 
DepartmeIatI Of abe 00va1laieDt 0( ,... reprdlDa oWer of ITDC of J$ ,... cat or 
more """'1 dlKouat itt Qirtaift ,.,.... ....... IJ*I1& period. (Mit with periods ..... ,.":.. 

(MiIIIItIy of. TotIriIID A eMl A'" O.".'No. 1(')IIl·PSU(T) dt. 2J-2-l9l3) 
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the Mumtaz A~h::;k, Agea are also stated to be unwilling to invest 
on improvements to the hotel and not clearing their dues. On the 
basis of the impression of the:r Study Group which visited the 
Ahmedabad hotel, the Committee feel that it lowers the image of 
the ITDC to manage and run such hotels as part of its chain. The 
arrangement in regard to the Agra hotel should, therefore, be re-
viewed in this light and contract terminated if warranted. 

(Para 10-Part II) 
Reply of the Government 

The ITDC have reported that the management arrangements in 
respect of both Hotel Karnavati Ashok, Ahmedabad, and Mumtaz 
Ashok, Agra, have since been terminated. 

To facilitate intensive utilisation of ITDC net-work of services, 
it is necesaary to fill up gaps by having bases at important tourist 
centres. To achieve this objecfve, the question of entering into 
suitable managementimarketing tie-ups with Private Sectnr hotels 
is being continuously kept in view. 

. [Ministry of Tourism O.M. No.1 (8) !82-PSU (T) dt. 25-11-82] 

Recommendation (Serial No. 11) 
Travellers lodges and restaurants of the ITDC are inclIrring 

losses. Although these promotional ventures were taken over from 
the Department of Tourism on the tacit wuierstanding that the losses 
wouhi be subsidised by Government, the ITDC's claims for Rs. 23.12 
lakhs have been turned down. The Committee also note that some 
transport services are operated e)O government assurance toParlia-
rnent. The Committee, feel that having regard to the Ministry's 
view that the ITDC is a purely commercial enterprise any non-
commercial activity should have been assigned to it only on a speci-
fic directive and that too on payment of suitable subsidy. If, how-
ever, it is conceded that it has a general promotional role inherent 
.in it the Committee suggest that the working results on promotional 
actIvities should be assesaed' and brought out distinctly taking care 
to see that overall the ITDC maintains its profitabUity. 

(Para ll-Part II) 
Bepb' of the Government 

It is true that some of the MiIUItry's projects such as three 
Forest Lodgea at Bharatpur (18 rooms), Sasangir (24 rooms) and 
Kazlranga (24 rooms) and a restaurant at KOSi which were com-
m;ssion9Cl and then handed over to the lTDC, have been incu$g 
losses. The ITDC bad requested the Ministry to reimburse the 
losses suffered by. them OIl account of these properties. 'n1e Minis-
try is of the view that ITDC as an agency operating the Ministry's 
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properties is entitled to management fee for their operation. Tho 
Ministry of Finance has however turned down the proposal of the 
Ministry to reimburse ITDC the losses suffered by it on aecount of 
their operation. The Ministry has now decided to take up this iSS"Je 
with the Finance Minister. 

The Ministry is of the view that ITDC though a commercial 
undertaking also has a developmental role to play in the creation 
of necessary tourism infrastructure in the country. Thus it is nor-
mal that the construction of Forest Lodges, Travellers Lodges or 
Restaurants by the Ministry of Tourism are handed over to ITDe, 
the only Government tourism development agency to manage these 
prop~rties. The Ministry is further of the view that ITDC should 
manage these properties mote efficiently without giving the Impres-
sion thrt the operational results of these properties is not their 
primary concern. 

[Ministry of Tourism O.M. No\ 1 (8) j82-PSU (T) dt. 25-11-82] 
Comments of the Committee 

(Please see Paragraph 17 of Chapter I of the Report) 

Recommendation. (Serial No. 12) 
The Transport Division of the ITDC has been faring badly. The, 

aggregate losses during 1970-82 were RB. 105.16 lakhs. The rea- i 
sons are: low lItilisation and high cost of repairs and ma;ntenancei 
of a largely over-aged fleet. The old vehicles are, however, now:· 
being replaced. This could have been done long.back. The fleet 
of the ITDC consists of a mix of vehicles such as Amabassador cars, 
lUXUry cars and big and mini coaches. The utilisation of some of 
the~ vehicles is very poor in some units. ~d to oy-the CMD 
the vehicles should be deployed in~a·· manner that the utilisation 
is optimal. It is not n~essary to operate all types of vehicles in 
each unit. Further, the recommendations of the committee set up 
in 1977 to o;!xamine the working of the Transport Division in regard, 
to marketing by col'bmiJsion agents and appointment of competent 
officer for survey of tM potential of package tours shOUld be pro-
cessed for suitable action early. 

(Para 12-Part II) 

Reply of tile Govensmeot 
The recommendations of the Committee have been noted for 

action. 
A number of measures have already be~n tatc.l and further 

measures are under contemplaUOIl to reduee the 10lMil 01· the Trans-
port Division. Tbesefrtclude ·better supervtlion and management., 
setting up of a modem and well eqUipped automobile workshop, 
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planned programme of preventive maintenance, replacement of 

-obsolete vehicles, better deployment of vehicles, training of technical 
sta1J, etc. 

ITDC has started its own Travel Agency (Ashok Travels & 
Tours) w.e.f. 1st October, 1981. There is, therefore, no need to 
appoint Commission Agents for marketing its tourist transport ser-
vices. A number of package tours have been worked out and these 
are being marketed both in India and overseas to promote better 
utilisation of the net-work of l'l'DC Transport and other services. 

[Ministry of Tourism O.M. No.1 (8) i82-PSU (T) dt. 25-11-82] 
RecommendaUon (Serial No. 14) 

The duty free shops at tho:! airports make significant contribution 
to the profits of the ITDC. However, there is a grievance that the 
lAAI charges exorbitant rent. This as well as the request of the 
ITDC for allotment of space for the shops in . the international 
arrival areas of thealrports deserve eafne:Jt attention. The COm-
mittee have no ,doubt that opening of duty free shops in the arrival 
areas will augment considerably foreign exchange earnings for the 
country. 

(Para 14- Part II) 
Reply of the Govern~ent 

Consequent on the bifurcation of the Ministry of Tourism & 
Civil Aviation into two Ministries, namely Mini.try of Civil Avia-
tion .and Ministry of Tourism, the question of allQtment of adequate 
space for the Duty Free Shops at reasonable rents is being pursued 
with the International airports Authority of India and the Ministry 
of Civil Aviation. 

Efforts are continuing to be made to obtain pennission from the 
Central Board of. Excise and Customs for opening shops in arrival 
lounges. 

[Ministry of 'Tourism O.M. No. 1 (8) !82-PSU (T) dt. 25-11-821 
Reeommendatlon (Serial No. 15) 

The ITDC has been consistently malting profits. The annual proftt 
before tax ranged from Rs. 132.52 lakhs to Rs. 223.35 lakhs during 
1976-81. Nevertheless there is good scope for improvements as 
indicated in this Report. 'The Committee 'do not fail to notice the 
various steps recently taken by the management to ~uce the cost 
and enhance the earnings. They hope that the inventory and credit 
.control also would receive adequate ~ttention. Further as assured 
by' the CMD. the ftnalisation of accounts and reports and placing 

. them before the' Annual General ~ting ~ould be strictly In 
accordance with the spirit of the Companies Act in future. 

(Para 15-Part II) 
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Reply of the Government 

The observations of COPU have been conveyed to the ITDC tor 
guidance and neceossary action. 

[Ministry of Tourism O.M. No. 1 (8) !82.PSU (T) tit. 25-11-~j2] 

Recommendation (Serial No. 19) 

The Committee regret that the relations between the fiDe and 
the administrative Ministry are not as cordial as it should be. There 
has been erosion of the administrative autonomy of the ITDC. This 
has been in the areas of appointments below board level, disciplinary 
matters etc. The Committee desire that in future if the Ministry 
wants to intervene it shO'uld be really in public interest and it 
shoqld be only through formal presidential directive under thE! Arti-
cles of Association of the company. 

(Para 19-Part II) 

Reply of the Government 

Differences in approach on some matters do exist in the Public 
Sector .Undertakings and the administrative Ministries. However, 
they are resolved by mutual discussions and deliberations. 

Of late, changes effected in the ITDC are expected to bring 
further improvement. 

The issue of Presidential directive to ITDC may be cOl18idered, 
whenever nece6Sary, in· the larger pubUc interest and keeping in 
view the general policy of the Government for effective and e1Bcient 
functioning of the public sector enterprises under tbe administrative 
control of this Ministry. 

[Ministry of Tourism O.M. No. 1 (8)/82-PsU (T) dt. 217--ll-82] 

Recommendation (Serial No. ZO) 

Although public undertakings are competent to make appoint-
ments below board level since August 1974, the Ministry had uked 
the ITDC in January 1981 not to create or flll up any such· post 
without prior approval of government ostensibly becauIe restruc-
turing of the ITDC in respect of posts below, board level was under 
consideration of government. The Committee ate of the view that 
this was uncalled for and any restructuring below board level should 
be left to the underta~ng subject to broad policy directiOl'll' from 
government. 

(Para 20-Part n) 
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Reply of the Government 

The Government wSt; considering a proposal to appoint Functional 
Directors in the ITDC. It was considered that if the Functional 
Directors are appointed in the ITDC, some changes. at senior levels 
have to be made. It was, therefore, decided that ITDC may be asked 
not to fill in or create posts which carry a maximum pay scale of 
Rs. 2,000/- and above without the approval of the Government. The 
process of appointment of Functional Directors in the ITDC is 
likely to be finalised soon in consultation with BPE/PESB. Mean 
while, the powers of the Management have since been restored. 

[Ministry of Tourism O.M. No. 1 (S) IS2-PSU (T) dt. 2!'i-11-82] 

Recommendation (Serial No. 23) 

'fhe Committee appreciate the initiative of the present CMD of 
the ITDC. The Committee wish to stress that he should be allowed 
to function freely within the sphere of autonomy of the undertaking 
and held responsible for the results. Assured of the inherent frre-
dom of action tM Committee are soure the organisation will flourish. 
The interest of the ITDC will undoubtedly suffer if it is treated as 
yet another department of the Ministry and the responsibility for 
the failure will then rest with the Ministry. The account~bility of 
a public undertaking warrants a degree of autonomy-financial and 
administrative. There should be no depart'ure from the guidelines 
issued by the BPE in this regard. 

Reply of the Government 

The observations of COPU have been noted for guidance and 
compliance. ' 

[Ministry of Tourism O.M. No. 1(8) 182·PSU (T) dt. 2!"/-ll-B21 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NCIT 
DESIRE TO· PURSUE IN VIEW OF. GOVERNMENT'S REPLU:S 

Recommendat~on· (Serial No. 13) 

The Committee desire that the Ministry should persuade the 
State authorities to suitably enhance the trfinsport tariff which 
seems at present low. 

Reply of tbe Government 

]n view of the riliing costs of travel within India, the package 
price of Indian tours is considered high by foreign tour operaters as 
compared to other to'urist destinations. This is one of the reasons 
for the drop in tourist traffic to India. If the cost of tours to India 
is allowed to increase further, it is feared that India may out price 
itself from the international tourist market. This, therefore, is not 
an opportune time to request the State Transport Authorities to 
consider raising the fares of tourist taxies/coaches as such ii move 
would result in further increase in the c""t of the tour package 
price and may deter, tourists from coming to India. 

[Ministry of Tourism O.M. No.1 (8)/82-PSU (T) dt. 250-11-82J 



· CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

,COMMITTEE .. 
Recommendation (Serial No.6) 

One of the reasons for the losses of hotels is stated to be low tariff . 
.After hearing the Ministry's representat~ve the Committee received 
the impression that the basis for fixing the tariff is not sound. The 
Committee recommend that the tariff should be related not to cost 
but to the nature of the facility and the quality of service.. In any 
case the tariff of the ITDC should be brought on par with the com-
parable hotels in the private sector., It should be noted that low 
tariff of a hotel would far from attracting foreign touriste make 
them shy away from it as often tariff is regarded as an index of 
quality. 

(Para 6-Part II) 

Reply of the Government 

The Department of Tourism set up in 1978 a Study Group to 
examine hotel construction and operational costs and suggest a new 
formula to determine the hotel room tarift' structure. The Govern-
ment have approved the revised hotel room tariff formula recom-
mended by the Study Group. The objective of the formula is' to 
provide for operational and functional efliclency in difterent cate-
goties of hotelG as also a reasonable fair return on capital invest-
ment. 

The nature of facility and the quality of service provided by 
hotels is reflected in their operational .costs. The room tariff of 
both the Public and Private Sector Hotels are approved by the 
Department of Tourism on the basis of the revised formula. 

It. is open to all hoteliers including ITDC to seek approval for room 
tari1!s of their hotels in accordance with the reviled formula. While 
doing so, the hoteUers keep in view all the relevant aspects Uke 
competitive position, faciUties provided, quality of service, fair and 
reasonable return on investment etc. In the interest of promotion 
and development of tourism. the Department of tourism welcomes 

20 
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efforts .on the part of both Private and Public Sector hoteliel'6 to 
hold the price liM in hotel industry. ' . ' 

[:t4inistry of Tourism O.M. No.1 (8)/82-PSU (T) dt. 2r;..11-82] 

Comments of the Committee 

(PleslSE! see Paragraph 11 of Chapter I of the Re.port) 
Recommendations (Serial Nos. 16-18) 

A Committee (Mozoomdar Committee) . was constituted in 1974 
to go iJ;lto the role, fu~ctions and organisational structure of the 
ITDC. The Mozoomdar Committee in its report submitted in 1977 
inter alw recommended two 'autonomo'us' divisions headed by ·func~ 
tional directors, one for Hotels (including motels and. restaurants) 
and the other for Finance and Accounts, the other divisions headed 
by exeC'utives below board level reporting to the CMD. An empower-
ed Committee cons~ituted in 1977 to consider the Mozoomdar Com~ 
mittee report, decided in February 1981 that this recommendation 
should be implemented in a phased manner. In September 1981, 
Government approved the decision of the Empowered Committee 
for necessary further action. When the Committee on Public 
Undertakings suggested (December 1981'), that the tnatter might be 
kept pending until their examination of and report on the ITDC, 
they were informed that any further delay in the implementation of 
the decision would not be in the best interest of the organisation. 
On the contrary 'the Committee have received an unmistakable im-
pression that hustling through the scheme would do harm to the 
organisation. 

Incidentally the Committee noticed from the relevant file of the 
Ministry that it was its intention to appoint the existing FACAO 
and' OM (Hotels) as Fun<:tional Directors in charge of Finance and 
Accounts and Hotels (including motela and restaw-ants) respec.tive-
ly. Though the Secretary assured the Committee. that the normal 
procedure of selection would be followed the Committee wash to 
draw attention to the past antecedents of the present GM (Hotels) 
which Bre not good. . 

The nature of the ITDC is such that at least in the present 
cirC'Umstan.eefi it is better to have a unitary structure with no divided 
responsibility. There are a large number of pUblic undertakings 
whft'e there are no fupctioned directors. The apprehension that 
there is ~ much of concentration of decision making at the level 
of the CMD in theITDC is, not j us'ified. There is delegation 01 
powef6andif necessary. it could be reViewed. The 'Hotels' function 
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accounts for about 80 per cent of the activity of the ITDC. The 
Committee strongly feel that the entrustment of the functiOn to a 
director would dilute the role of the Chief Executive and. make 
for blurred responsibility,· However, a suitable Finance Director 
could be· inducted, The Committee expect that· action would be 
taken accordingly. 

(Paras 16 to IS-Part II) 

Reply of the Government 

It has been propos~d by this Ministry to accept the recommen-
dation of the COPU to have a suitable Functional Director (Finance). 
The Ministry does not propose to have a Functional Director for 
Hotels as recommended by the Committee. However, the M~nistry 
has proposed to have two more Functional Dir.ectors for Engineering 
and Commercial/Marketing. The selection of Functional Directors 
is done by the Public Enterprises Selection Board as per prescribed 
procedure. 

[Ministry of Tourism O.M. No. 1 (8) 1S'.l-PSU (T) dt. 25-11-82] 

Furtber information called for by the Committee 

What are the reasons for proposing the appOintment of Functional 
Directors for Engineering and CommerciallMarketing? 

[L.S.S. O.M. No. 9212(1)-PU/82dt. 15-12-1982] 

Further reply of the Government 

The need for having three Functioaru Directors in the ITDC was 
discussed in great detail w:ith the BPE where the Ministry was 
represented by the Secretary, DG (T) and other officials. The matter 
was considered in the context of the Corporation''S current and 
prospeetive responsibilities. The activities of the Corporation have 
expanded. S'Ubstantiallyand are spread all over the country. They 
cover, apart from hotels, motels, tourist lodges, travels and tOUl"6, 
transportation, printing elc. • To meet these diverse responsibHlties 
nnd challenges, there is no doubt that there is an urgent need to 
strengthen the top management structure of the Corporation on a 
suitable functional basis. At the Corporate Offtce, apart from Func-
tional Director (Finance), there should be a Functional Director 
(Engineering) because a sizeable part of the bud~t of the ITDC is 
utUised for construction and maintenance of hotels of ITDC. Be-
sides, this there was also a need for th.e creatio~ of the post "of Func-
tional Director (CommerciallMarketing) to look after the promotion 
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of the Corporate services and marketing on a commercial basis in 
the highly competitive hoteliering m8l'ke~. ' 

The Bureau of Public Enterprises has appreciated the views of 
this Ministry and has agreed to the creation of two additional posts 
of Functional Directors namely, Functional Director (Engineering) 
and Functional Director (CommerciallMarketing) in addition to the 
Functional DJrector for Finance & Accounts.· 

[Minisry of Tourism O.M. No. 1 (8) 162-PSU (T), dt. 6-1-83] 

Comments of the Committee 

(Please see Paragraph 20 of Chapter I of the Report). 

Recommendation (Serial No. 21) 

It is strange that an officer who was suspended on valid grounds 
by the CMD, approached the Ministry directly and got his suspen-
sion revoked. Such action could undermine the discipline in any 
organisation. The Committee trust that the Ministry will refrain 
from intervening in disciplinary matters within the' jurisdiction of 
the undertakings under it. 

(Para 21-Part II) 

Reply of the Government 

The circumstances leading to the re-instatement of an officer of 
ITDC (Capt. J. P. Sharma, the then Controller of Duty Free Shops) 
were explained in the Government replies furnished to COPU. 

[Ministry of Tourism O.M. No.1 (8)/82-PSU(T) dt. 25-11-82] 

Recommendation (Ser!al No. 22) 

Yet another instance of needless intervention of the Ministrv is 
the issue of instructions in February 1981 making it obUgatory - for 
undertakings to seek prior approval of the Ministry for foreign 
tours of officers below board level also. These' instructions Ilrc not 

• At· ~ time of factual Yerilcltion, IheMiniatry staJed iliat; "M.iJli¥try of FiDar.cc 
(BPE.) baa sanctioned two posta of FUIIdioDal Directors I.,. ODe Punctiooal Director 
(PiDanc:o) and the other FUDCtioDal Director <Co$mcrcialjWatketioa) vide thdr 
tetter daIed ,5-1-83. The propouJ for creation of the poet of Director (en,ifte(ritls) 
bas beeD deferred by the Ooveramcnt." 

[Ministry 01 Tourilm " Civil Ayiation O.M. No. 1(8)!82-PSU(T) dt. 2:J·2·19I3J 
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in consona.n.ce with the policy guidelines issued by the BPE. Such 
restrictions do not appear to have been placed on the undertakings 
under other Ministri('s. T1re Committee trust that subject to ensur-
ing a satisfactory machi~ery for strict scrutiny of foreign tours 
proposals by the boards of public undertakings there should be no 
control exercised by the Ministry in resper.t .of ot'ficers below boaed 
leVl'~] I 

(Para 22-Part m 

Reply of the Government 

The Government feel tbat foreign tours undertaken by officials 
of the ITDC may be dcrutinised by the Ministry in view of the need 
for utmost economy in expenditure keeping ih view the P.M's direc-
tives. This had b~en fully explained in the earlier reply sent to 
the COPU. 

[Ministry of Tourism C.M. No. 1 (8) 182-PSU (T) dt. 25-11-82] 

Comments of the Committee 
(Please see Paragraph 23 of Chapter I of the Report). 



CHAPTER V , 
RECOMMENDATIONS IN RESPECT OF wilIcH FINAL REPLIES 

.Qf GOVERNMENT ARE STILL AWAITED 

Recommendatioa (Serial No.5) 

There¥e certain.areas where cost control seems tC' be clearly 
lacking. The foodc:ost is in e.xcess of the norm in a number of 
hotels. As the CMD stated there is pilferage ahd wastage. For 
instance· when . disciplinary' action was taken 3ga nst certain staff 
the percentage of food cost came down from 57.9 in 1960-81 to 42.9 
in JaIl'Ual"y 1982 at the Pataliputra Hotel. The employment of staff 
is also on the high side especially i~ Ashok and J anpath hotels in 

\New Delhi and the Kovalam hotel. A task force has been constitut· . .. ' ... 
ed in June 1981 to go iilto the matter and on the basis of its ten-
tative r~ndations ~t has been decided to . have study of aU 
units by the Staff Inspection Unit of the Ministry of Finance. The 
Committee 'also' note that the ITDC is working on evolving norm'S for 
expenses, The Committee dE!5ire that ~se studies should be expe-
dited and effective' cost' control 'introduced on the basis 'of reliable 

. norms earl)". 

Reply.of tbe Government 
I 

(Para t)....o.Part . U) 

The above obaervations of COPU hl.ve been conveyed to ITDC for 
nece&lllry .action. ' 

[Ministry of Tourism O.M, No. 1 (8) /82-PSU (T) dt. 25-11-82] 

Comments of the Committee 

(Please see Paragraph 8 of Chapter- I of the Report). 

NEW DELHI: 
Febnta'll 26, 1983 
Phalguna 7, 1904 (Sf 

MADHUSUDAN V 4IRALE 
Chairmcan, 

Committee on Public UnUrtaking., 



.uuNDIX 
(I'iir Para S ofIntroduction) 

Analysis oC action taba by GoverlllllCllt on the recolllll1CDdatioua CGDtained in 
t'l~ l<·J;'.y.elgllth R.~p;)rt of the Oommittee on Public Undertakiup (laVODda !.ok Sabba). 

I. Total nwnbcr of recommeDCiatiou made • .• 115 

II, RecommendatiODl t~t have been accepted by the Govenmaent (Y"" 
recommenciationJ at S. NOI. 1,11,5,4,7,6,9,10,11,111,14,15>190110, aDd II,) 

Percentage to total • • 
III, P.econunendationa which the Committee do not deaire to pursue in view 

of GOVernment's reply (ViM recommendation at S. No. IS). • 

IV. 

v. 

Percentage to total • • 
ltecoaunendatiol18 i D reapect of which repliCi DC GewerllDlent have not 

seen. accepted by the Oommittee (Villi fecommend&tiOZll at 8. NOI. 
6.16,17,18,:u,and 22) • 

PcrCCDtage to total • 
Recommcndatiol18 in respect of which tiDal replica of Oo¥ernmcnt are .till 

awaited (ViM recommendation at S. No.5). • • . • • 

Pereontace to total • • • 

M 
G\(GlPND·· L.S, II·· 12819 LoS, -S-3-1g8,-111I5· 

4'4% 

6 

116 % 
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